
central administrative TRIBUNAL:principal BENCH

NEW DELHI

0.A.335/91

New Delhi this the 3rd day of October,1996,

Ron'tale Shri S.R.Adige,Member(a)
Hon'ble Dr.A.Vedavalli/Member(J)

Shri Charan Singh,
S/o_Shri Sanual Das,
Ex-Driuer,Grade 'C ,
Northern Railuay,
Tundla,
R/o Nagla Ram Kishan,
Tundla,

C/o Shri B*5 .["lainee, •
Advocate)
24-0,Gagriti Enclave,

JWikas P'larg Extension,
Hoi i-n* -11 ,n n Q9Delhi-11'00g2. ....Applicant

(By Shri B.3 .I^lainee ,Advocate)

\j ersus

Union of India: Through :•

1. The General Manager,
Northern Railuay,
Baroda House,Neu Delhi.

2. The Divisional. Railuay T'lanager,
Northern Railuay,
Allahabad. ....Respondents

(Nont app@dr@(^ for respondents^^^

ORDER (ORAL)

By Hon'ble Shri S .R . Adige .Flember (A)

Ue have heard S h .B .5 .Plainee, Id . counsel

for applicant. Shri riairiee..has stated that the

applicant's revision petition dated 26.6.89

against his order of dismissal has not yet beran

disposed of by the respondents,

U.e accordingly dispose of this D.A. uith

direction to the respondents to dispose of the

applicant's revision petition dated 26.6.89 uith

a detailed speaking order, on merits, in accordance



• 2- i —

vdth th& rules arsd instructions on ths subject

vdthiR thr®© months fro® ths dat© of rtctlpt of

this «^er,

3, If any grievance of the applicant still

survives thereafter, it will be open to him to
\

agitate the smm thT^ough a'^prepriate original

proceedings io acc@r<5ance with lavy, if s© advised«

4. This OA is disposed of ascordingly^

No costs,

I ( D.H.A.VEDAVALLI } i S.R^iqg )

J


